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THE ELECTION LAWS (AMENDMENT) ACT, 2003

'No. 24 oF 2003

3 [22ndMarch, 2003

An Act further to amend the Representatlon of the People Act 1951 and the

" Indian Penal Code.
© Beit enacted by Parhament in the Flﬁy-fourth Year of the Repubhc of Ind1a as
: follows — '
o C_HAPTERI 7
PRELIMINARY

: ‘1 )] This Act may l>e called the Election Laws (Amendment) Act, 2003.
- (2) It shall come into force on such date as the Central Government may, by notlﬁcatlon

in the Official Gazette, appoint.

CHAFI‘ERII
AMENDMENT TO THE REPRESENTATION OF THE PEOPLE ACT, 1951

2 In the Representatlon of the People Act, 1951 (hereafter,in this Chapter referred to as
the principal Act), in.section 59, for the words ", and no votes shall be received by proxy",

the words "and, save as expressly provided by th1s Act, no-votes shall be received by proxy"
shall be substituted.

namely:—

"60. Wifhoui prejudlce to the generality of the provisions contained in section
59, provjsion may be made, by rules made under this Act, for enabling—

(@) any of the persons as is referred to in clause (a) or clause (b) of sub-
section (8) of section 20 of the Representation of the People Act, 1950 (hereafter-
in this section referred to as the 1950-Act) to give his vote either in person or by

postal ballot or by proxy, and not in anyother. manner, at an electlon ina
constituency where poll is taken; :

()] any of the following persons to give his vote elther m person or by

postal ballot, and not in any other manner, at an election in a constltuency where

apoll is taken, namely:—

'

(i) any person as is referred to in clause (©).or clause (d) of sub-

- section (8) of section 20 of the 1950-Act
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3. For section 60 of the principal Act, the followmg section shall be substltuted

43 of 1951, ~

43 of 1950.
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Amendment

of section 62.

Amendment
of section
171D.

- (#7) the wife of any such person to whom the provisions of sub-
section (3) of section 20 of the 1950-Act apply and such wife being ordinarily
resrdmg with that person in terms of sub-section (6) of that section;

(c) any person belonging to a class of persons nétified by the Election
Commission in consultation with the Government to give his vote by postal
ballot and not in any other manner, at an election in a eonstrtuency where a poll

is taken subject to the fulfi lment of such requrrements as may be specrﬁed in
those rules, .

_ (d) any:person subjected to preventrve detention. under any law for the

-/ time being in force to give his vote by postal ballot, and not.in any other manner,

~ atan election in a constituency where a poll is taken, subject to the fulfilment of
,such requrrements as may be specified in those rules.".

4. In section 62 of the prmcrpal Act, aﬁer sub-section (5), the followmg sub-section
shall be inserted, namely:— v : '

"(6) Nothmg contamed in sub-sectlons (3) and (4) shall apply toa person who
has been authorised to vote-as proxy for an elector under this’ Act in so far as he votes
as a proxy for such elector »

: o CHAPTER III
AMENDMENT TO THE INDIAN PENAL CODE

5. Insection 171D of the Indnan Penal Code, the followmg provnso shall be mserted at
the end, namely:—

“Provided that nothmg in this section shall apply to a person who has been
. authorised to vote as proxy for an elector under any law for the time being i m force in
S0 far as he votes as a proxy for such elector.".

45 of 1860. -




